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O0.A.No,1258/93 _ Date of Order: 8,10,1993
BETWEEN: = i | o

P.V . .Ramakrishna

2. K.Prakasa Rao , e e
3. R,Appa Rao ' n .- Applicants

AND -

1. The Superintendent of Post - f
Offices, Vizianagaram -
Division-531 202, ° e

2. The Director General,
Department of Posts,

Sansad Marg, New Delhi,—(f@co(. .. Respondents,
Counsel for the Applicants : «s Mr Krishna Degan
Counsel for the Respondents . .s Mr N.R,Devraj
CORAM ¢
HON'BLE ﬁE.JUSTICEaV.NEELADRI RAO ¢ VICE=-CHAIRMAN ,
e N ¢
HON'BLE SHKI P,T,THIRUVENGADAM : MEMBER (ADMN, )
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To
1.

2.

3.
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The Superintendent of Post Offices,
vizianagaram Division~531202,

The Diréctor General, bept.cf Pdsts,
New Delhi. Y}

copy to Mr.Krishna Devan, Advocate, CAT.Hyd.

Sansad Marg,

One

One
One
One

copy to Mr.N.R.Devraj, Sr.CGSC.CAT.Hyd.

copy to Library, CAT.Hyd.
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Ju&gemsnt
('As per Hon, Mr, P.T..Thiruyengadam, Member (Admn.) )

Heard Sri Krishna Bavan,,léarned counsel for the
applicants and.Sri N,R. Devaraj, learned counaal-for_the
respondents, : " ‘

2. The three applicants were working as Post-men (LGO's)
in Vizianagaram Division and qualified in the Dapartmental
examination Por promotion in the cadre of Postal Rssistants
held in the year 1988-89. Prior to appointment as Postal
Agsistants the applicants underwent induction training
(theoretical) in PTC, Mysore during the period from
30-3-1990 to 19-6-1990, This DA has been filed claiming
that they are sntitled for the reimbursement of mess
cherges incurred in PTC, Mysore, and for grant of 2th DA
for the training period from 30-3-1990 to 19-6-1990,

3.‘ When a similar matter came up fnr consideration in
0A.146/93, this Bench 8lldwed the OA by order dated
24-2-1993, For the reasons stated therein, it is just and
proper to pss the Pollowing .erder :

This QA is allowed and the applicants are entitled
for reimbursement of mess charges during the perind-bf
their training and for 2th DA for the samé pericd as par
the Government of India orders in Para (3)2 under SR.164,
4, It is needless to add that if any payment has been
made towards mess charges/daily allowance, these are
deductable, The payment as ordered should be mads uithiﬁ

.ﬁﬁﬁﬁ:ﬁmnnths from the date of receipt of this order,

@Eﬁ The DA is disposed of accordingly at admission stage,

No costs, . %6/ \\ .
PJ"L_“;\ /.,.-'.,_;\w_«m—w-@_.______
(pP.T. Thiruvengadam) (v. Neeladri Rao)
Member (Admn) Vice Chairman

 pictated in the Open Court
Dated : Bth GOctober, 1993—<Z?’M"
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IN THE CENTRAL ADMINI STRATIVE TRIBUNAL
HYTLERABAD BENCH AT HYDFRPARA™

LY

o . THE HON'ZELE MR.JUSTICE V.NEELADRI RAG

VICE CHAIRMAN

THE HON'BLE MR.A|lB.GORTHT sMEMBER(A)

D
THE HON'BLE MR.ThLCHANDRASEFHAR REDDY
'‘MEMBER({ JULL)
Y TD

THE HON'!BLE MR.P .T.TIRUVENGADAM::M( &)
Dated: % - 10 ~1993

] - ORBERFJUDCMENT ;

M.A./R.A./C 4, No,
in
O.&.No, \ LS 8’]0\’5

. T.&A.No, (w P. . )

CAdmitted and Interim dlrectlons
issugd

Allowad,

Disposed of with directiots o
- e —— o~

Dimissed,

- . Dismisded as withdrawn
Désmisped for default,
Re jected/Ordered,

- _ No order as to COStSzfég?
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